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SHRI IQBAL SINGH : I move:
“That the Bill, as amended, be passed.”
MR. DEPUTY-SPEAKER : The ques-
tion is:
“That the Bill, as amended, be passed.”

The motion was adopted.

1438 hrs.

MOTION RE: REPORT OF THE STUDY
TEAM ON PROHIBITION— contd.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : I do not know what purpose
will be served by the debate that we are
having today because it was left to a non-
official Member, with such limited time,
to bring this Report of the Tek Chand
Committec before the House for discussion.

This Committee was appointed by the
Planning Commission and the responsi-
bility of the Government was either to
implement its recommendations, or, if
they had any other opinion, to place it
before the House for discussion to find out
how far it was practicablc.

1 do not think that there is any difference
of opinion that prohibition should be imple-
mented in this country. If anybody wants
the opinion of the people again because of
the climate that has been created by some, I
will challenge him to go to the people, the
poorcr people about whom we are think-
ing. I think they will be cent per cent for
prohibition. 1 have no doubt about it.

Prohibition was embodied in the Consti-
tution itself, in the Directive Principles, and
so whatever bc the Government, it has to
carry it out, But I think that this Govern-
ment has been systematically sabotaging
this prohibition policy. It is a national
shame that in the Gandhi Centenary Year
only two States are dry and in almost all the
other States cven partial prohibition has
been lifted, withdrawn and relaxed.
Probably thcy wanted to pay a tribute to
Gandhiji by doing so. The Central Govern-
ment says that it has nothing to do withit,
that it is the business of the States. Agri-
culture and education also relate to the States,
but has the Central Government any res-
ponsibility or not ? Has the Centre
no responsibility in the matter ?........
(Interruptions..). It has become part of
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our culture, if you do not drink, you are
not modern; such an atmospherc has been
created,

My point is this. Let us know from the
Government whether they really and sincere-
ly feel that prohibition policy should be
carricd out. Are they fecling that it is not
practicable ? Some people say that if
there is prohibition, that only leads to illicit
distillation which goes on as a cottage
industry. Even from that point can onc
say: Gandhiji wanted cottage industry;
if by having prohibition you are having
this cottage industry, have it all the same
and why are you objecting to it if people
manufacture liquor illicitly ?

Let us know specifically if the Govern-
ment have any difficulties and feel that for
practical rcasons, cconomic reasons and
financial rcasons, they are unable to carry
out this policy; let them go before the coun-
try and say : we want money from the sale
of liquor. Thc reason behind this policy
was not financial or economical but moral;
for economic rcasons of the poor in the
country it was necessary that such a policy
should be implemented in this country,

The real purpose of the debate would be
scrved if the Government is frank enough
and honest enough to tell the country
that they arc not in a positionto doso. Let
us not do this simply because Gandbhiji
said that it was one of thc eleven programmes
and during the British days we offcred
satyagraha and I personally faced police
lathi charge in front of the ganja shops and
liquor shops. Because there is Gandhiji’s
name in it, therefore we pay lip service to it
and kecp it in the Constitution and then
we go on sabotaging it ? There has been a
demand to amend the Constitution to make it
compulsory all over the country; there will
then be dry States only and there is no ques-
tion of wet States and dry States. I shall
urge the Government toamend the Consti-
tution and do away with prohibition alto-
gether if it is not possible for this country
in the present circumstances to implement
prohibition really. 1 do not know what is
the Governmert's reaction.

This was not within the jurisdiction of the
Fifth Finance Commission but I was sur-
prised to find that it had indirectly hinted
that prohibition should be carried out if
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it served its purpose, in other words asking
the State Governments not to carry it out,
‘What is the Government’s reaction to it ?
Have they commented on it ? They have no
business to say like that. Law is not
enough in such matters. Moral climate
bhas to be created and people have to be
educated. But in every matter law gives
guidance and dircction. Therefore. law is
necessary. 11 is not that by mercly passing
the law you can implement anything vou like,
Nothing will happen unless people’s  co-
operation is also there and people are also
educated for that purpose. There are two
sides to the question. We may educate
people. But people themselves may want
it and then we have to implement what the
people want. Let the Government tell us
whether, except on financial rcasons, there
is any opposition from the people as such
that the Government should not carry out
this policy. If there is  over-whelming
support from the people, what  prevents the
Government from carrying out this policy ?

The Tek Chand Committec advocated
a phased programme taking into considera-
tion all aspects of the question. There
are about 200 recommenaations and they
have suggested #  phased programmein
which they could be implemented.  What is
the Government's reaction te it 2 1 hope
the debate would have served its purpose il
the Government is sincere and honest enough
to tell the people; we arc unable to earry
out this programme because these difficul-
ties are there and they should be removed
if really we want to darry it out,
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15 brs.

MR. DEPUTY-SPEAKER : Consider-
ing the great interest that Members take irn
this question I feel that two hours allotted to
this discussion is unrealistic. Therefore
the discussion will continue but when it
should be will be decided by the Speaker.

DR. SUSHILA NAYAR (Jhansi) ; Pleasc
convey to the Speaker that we want to con-
tinue with it on Monday.

MR. DEPUTY-SPEAKER : Tt will be
done.
15-01 hrs.
STATEMENT RE: INCOME-TAX ON
MEMBERS' SALARIES

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): The question of scope of allowanc:
of expenses pgainst salary of M. Ps. was
referred to the Hon'ble Speaker, Lok
Sabha for the comments of the subordinate
legislation committee. The Committee have
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advised that a minimum allowance limit
under Section 57(iif) of the Income Tax Act
1961, may be prescribed at Rs. 100 per menth
Rs. 1200 for the year. We are accepting the
committee’s recommendation and suitable
instructions to this effect are being issued.

The effect of this would be that hon'ble
Members of Parliament who do not have any
other income than the salary income from
Parliament do not have to file the return.
As far as such hon’ble Members of Parlia-
ment who have more income and want to
get more reduction are concerned, they will
have to file a return and ask for more re-
duction,

SHRI S. M. BANERIEE (Kanpur) :
This matter was raised by Mr. Sanghi and
after that the hon'ble Minister took an
initiative and it is good he has made an
allowance. T want to know from the hon'ble
Minister, supposing some of us have not
filed any return thinking that this was illegal
what will happen to those now ? Should
we file a return or not, or the arrears
would be deducted from our salary ?

MR. DEPUTY-SPEAKER The
Minister would write to him and clarify the
position. We now take up the Private
Members’ Business. Bills to be introduced.
Shri George Fernandes.

15.05 brs.
CONSTITUTION (AMENDMENT) BILL*
(Insertion of new articles 24A and 24B)
& am FORE  (Fdaf) -
HEuET WEIEG, § AT aAfa ¥ gEaw
X g fr v & Afawm F oand
HuTA F A1 fadgs w2 qw F39 F7
wwfa Y ame
MR. DEPUTY-SPEAKER : The ques-
tion is :
“That leave be granted to introduce a

Bill further to amend the Consti-
tution of India.”

The motion was adopted
ot ok s : § fadaw wegA
FAE |

*Published in Gazette of India Extraordinary, Part 11, Section 2, dated 8-5-70.



